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CENTRAL ADMINISTRATIVE TRIBUNAL, PRINCIPAL BENCH
NEW DELHI

0,A, No, 566 of 1995

New Delhi, dated the 18th December, 1995

HON!BLE MR. S.R. ADIGE, MEMBER (A)

HON'BLE DR. A, VEDAVALLI, MEMBER (J)

shri m.S. Nandhaiyﬂ,”

s/o shri Harphul Singh,

R/fo 283/G~-111,

Vikaspuri,

New DBlhi-1100180 seav e e ve ety 0y AppLICANT

(By Adwcate: Dr. D.Ce Whra)

VERSUS
hion iof India through
the Foreign Secretary,
Ministry of gxtemal Affajrs,
South BlOCk’
NeU Dlhi-110011' LRI N WA A W RESPUN DENTS

(8y Adwcate: Shri N.S. Mehta)

CROER (O RAL

BY HON'BLE MR, S.R. ADIGE, MEM3ER (A)

In this 8pplication Shri mandhajya,
Section Officer, Ministry of Extsmal Affajirs,
New Delhi has prayed for @ direction to so modify

ddted 28.6.84

the seniority list_[_ol’ Section Officers in Grede 1]
and III (Integreted) of IFS (B) 8s meats the mandate
of the Rule 21(4) of the IFS (B) - RCSP wles
and for fix3tion of his seniority e®rlier to that of
subsequent S.Gfﬁ of IFS(B) together with all

consequenti@l bensfits.
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2. ys hd@ve headpd Dr. D.C. Wwhra for the
applicant and shri N.5. Mehta for the respondents,

3. Dre Wwhrd hag invited our 2ttention to
the CAT, Principal B8ench Judgment de@ted 3.6.94
in 0.A, No. 201/94 M.S. REo Vs. UOI, the
oper3tive portion of which re3ds ag follows:

"oo ®e e %0 8y it would bQ f'it and proper

to direct the respondents to recheck the
d2tes of regula@r promotion as Section
0ff icers of the applicants vis-a=-yis

the other promotes Assistants and it has
to be snsured that may, 1987 senriority
list of Assistants is cofrsctly followed.
It is needless to &dd that while doing
this the guidel ines given in the second
cdse of Tandon vide order d2ted 12.2, 1988
hava to be scruplously followed.
Respondents @8re 8llowed @ pariod of

four months from ths dats of receipt

of this order for implenenting the

abo va di rection.”

4, Or. Vohrd states that this judgment,

fully covers the @pplicent's case angd “.ﬂn NS TTejts
Respondents' counsel vepy f8irly doss not objeect

to the dispos2l of the present 0.A. in tams of

the directions quoted 2bo ve,

5. Under the circumstences this 0.A, is
disposed of with @ direction t the Respondents,
to aﬂ;ly the directions cont2ined in M.S., Rao's
A exRaclid apm
cése (Supra)l\to the present apclicant also,and take
a in B maller in MEOAonte 1 fow ¢
a final dacisionLui thin @ period of thres months f om

the date of receipt of a copy of this judgment.
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In ths svent that 8ny person is likaly to be adverselyf
affected "by the operation”of this di rection,

showld
he "ﬂ be given 8 re2sondble opportunity of being
heard before @ ffinal decision is taken,
No costs,

R WIS
(DR. A. VEDAVALLI) (S.R. ADJBE)

Mamber (3) Member (A)
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